IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
- ERNAKULAM BENCH

0. A. No.

vy 554 199 1

DATE OF DECISION__30.4.1991

Po. Gandhi Arumugham_ Applicant (s)

td v

Sovo'clhoadn,
' Mr,G,Scgedheran Chemgazhanthlm%cate for the Applicant (s)

Versus

Telecom Commission rep. by
its flember(Finance), Neu Delhi
& 4 others

e NN Sugunapalan, SCGSC Advocate for the Respondent (s)

_Respondem (s)

CORAM :

The Hon'ble Mr. S ,P.Muker ji . - - Vice Chairman

and
The Hon'ble Mr. A.V.Haridasan - Judicial Member

Whether Reporters of local papers may be allowed to see the Judgement?
To .be referred to the Reporter or not?

Whether their Lordships wish to see the fair copy of the Judgement?

To be circulated to all Benches of the Tribunal?

NS

.

JUDGEMENT

. »
(Mr.S.P.Muker ji, Vice Chairman)

We have heard the learned counsel for the parties.

2. The learned counsel for the respond=nts indicated

that there is only one vacancy in Tamil Nadu. This is

disputed by‘tha learned counsel for the applicant, accor-
%e’m ' - ) . .

ding to<w§@p there are 5 posts of Accounts Officer in

Tamil Nadu/Madras region. This particular fact has

ﬁﬂ@v baen made clear in his representation dated 19.4.'91
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@ v at Annexure-VUIII. The learned caunsel for the appli-
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cant submitted that, his representation at Annexure-VIII
has not yet . been forwarded toc the Member, Finance,

Telecom. Commission because of the pendency of thas
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Original Application. _
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3. - In the conspectus of facts and circumstances,
ve close this application with the dirsction to the
respondent” No.1 to consider the applicant's rapresen-
v at |
tations dated 1.4s1991,[ﬁnnexure-VII and 19.4,1991,
at Annexure-VIII, and dispose of them by a speaking
order, within a period of one menth from the date of
communication of this order. The respondent No.1 is
directed to keep in vieuw ths specific averment made
in the representation inafhe Annexure-VIII, that 5
vacancies of Accounts Officer are available in Tamil Nadu,
and that a person junior to him, Shri K.Rajarém,>has
bsen re-allotted to the Directorate. The.applicant
will be at liberty to approéch appropriate legal forum,
if‘sq advised, in accordance with lawy in case he is

aggrieved by the cutcome of his representations. The

applicant should be retained in the present posting

"till the aforeséid tuo representations are disposed

of in accordance with lau.
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(A.V.HARIDASAN) ' (5 .P.MUKERIT)
JUDICIAL -MEMBER VICE CHAIRMAN

30.4.1991



